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For the respondents A; Mr. B.L. Gangopadhyay, counsel

ORDER
Per Justice V.C. Gupta, J.M.

Heard Id. counsel for the applicant and Id. counsel for the respondents.

N

The applicant in this O.A. has sought for the following reliefs:-

“a) An order quashing and setting aside the portion of the impugned order dated 4.7.13
which is Annexure “A-§" to this.application by which the period of absence that is the
date of compulsory retirement till the date of reinstatement treated as dies non and

further directing the said respondents to treat the said period as spent on duty and to

pay the applicant all arrears of salaries and allowances and all other consequential
service benefits;

b) Issuance of any other order or orders and/or direction as this Hon’ble Tribunal may
deem fit and proper.”

2. The short question that arises for consideration before this court is, whether after setting
aside the punishment order of compulsory retirement by competent court, the authorities can

pass order treating the period spent by the applicant after compulsory retirement to the date of

his reinstatement as'dies non’

3. Ld. counsel for the respondents faily conceded that the order of ‘dies non’ is not in

accovﬂancewithiawandtheproperstageforpassing such order permissible under the faw is

.only after. awarding punishment and not earlier to it.

4, “In view of the above, the O.A. succeeds in view of the reliefs claimed in the O.A. Liberty

is given to the. respondents to pass an appropriate order after conclusion of the enquiry in

accordance with law. -
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